
lot:  S A ^iA  DEBATES 
(Part II—Pcoceeifings odier than QuestioBs an<T'AiK«t9i*)

M n
lok sabha

JTriday, 2»th April, 1955

^14 Lofe Siabha met at Eleven of t#*e 
Ooefe.

SiPEAKEB in OUKr]
QUESTIONS AND AN9WEBS

(See Part 1)

11-27 A.M.
MESSAGE FROM RAJYA SABHA
Secretary: Sir. I have to report the 

following message received from the 
Secretary of Rajya Sabha:

**In accordance with the provi­
sions of rule 125 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, 1 
am directed to inform the Lcdt 
Sabha that the Rajjra Sabha, at 
its sitting held on the 28th AprU, 
1955, agreed without any amend­
ment to the Sea Customs 
(Amendment) Bill, 1955, which 
was passed by the Lok Sabha at 
its sitting held on the Ittli AptSU 
1955.”

I7NIVER51TY GRANTS COMMIS­
SION BILL'

OF TXMS FOR PRfiSBMXAHON
or Report op J om  Gcmmittee

jJUhe ParUam n̂tary Secr̂ airy to the 
miS^T ^  (Dr. M. M.
lias): With ymir permisaon, Sir̂  on 
behalf of Shri Gadgil, I beg to move:

*That the time appointed lor 
the presentation of the Report
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of the Joint CXmunittee on the 
Bill to make provision for the 
co-ordination and detetroination 
of standi^t^ in Universities and 
tor that purpose, to esta*>lisli a- 
Ui^v^sity Grants Commibk^ 
be extended upto the 30th Jirfy,

ISM 9. B. Vittal Bae (Khammam): 
what are the grounds for the request 
for extension of time?

M. M. Das: I may suhimt tint 
the Committee s^obaM  m
22nd March. 190^ : ^  *
Committee was aeltoiar by tlS SbS 
April, 1955. The total nvaeSs  ̂
sittings held so far is four. It lias 
not been possible for the Ck)mmittee 
to finish their business by this time 
because of the facts that so many 
important things were behig discus­
sed in the House and the Members 
wanted to take part in the very 
important Bills and also in the 
Budget discussion, etc. So it was not 
possible for the Committee to finish 
their business. So, on behalf of the 
Chairman of the Committee, I beg 
the House to give an extension 
time.

Mr. Ŝ peaker: The question is:

‘"That the time appointed for 
the presentation of the Report of 
the Joint Committee on the Bill 
to make provision for the co- 

*' (^Ination and determination of 
standards in Universities and for 
that purpose, to establish a Uni­
versity Grants Commission, be 
extended up to the 30th July, 
1955”.

The motion utas adopted.




